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CENTRAL ADMINIS:RATIVE TRIBWA

CALCUTTA BaNCH

Ne,CPC 146 ot 2000 ,
(GA 655 of *7) Date of eorder : 9,1,2093

Present : Hen'ble Mr, S.Biswas, Administrative Menmber

Hon‘ble Mr, Sgthath Khan, Judicial Member

ASHIMARMNI MWKHZERT ER o
Vs

WICN 6F INDIA & €Rg3,

Fer the applicant & Mr,B.Chatterjee, ceunsel

Fer the respondents: Mr,P.K,Arera., couwmsel

S Bigwas, AM

The 1d, ceunsel ter the applicant (.responéents in
CPC) states that the applicant(respendunts in 02) went befere the
Hen'ble High Ceurt challenging the erder of the iribunal dated
12.6. 2080 passed in OA 655/97 which states,in WPCT Ne.814/2800,

YHaving heard the leamed counsel ter the parties,
"we are of the oepinien that keeping in view the fact
that en erder ot remeval erdcr purperted te have
been passed against the husband et the first
respendent herein witheut casting stigmg, the
ld., Tribwmal cannet be said te have cemmitted an
illegality in passing the impugned erder. In any
event, in view eof several decisiens et the Apex
Court, such an erder ef remeval ceuld net have
been passed witheut cempliance of principle of
natural justice,"

2. The 1d. ceunsel ter the respeondents in €A 655/97
eppesed the CPC stating that the department has filed a Raview
befere the Hen'ble High Ceurt which is pending and admittedly ne
)){stgwhas yet been granted on the revﬁfwhﬂf&%%gg uf}:bmits that
thel\w‘ Btands stayed by a ditrteremt order,\by the Hen'ble High Ceurt,
3. Hzving censidered all this we are ot the viaw tigt
the order in WPCT 814/20C0 1is clezarly ruing the field and the
[:ifdilfe Tribwmal ought to have been implemanted, We therefere

direct the reépcndenta in the GA either te ebtain a stay within

cee 2/~



